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Ca I Ta;LL P.DMINISTab:TIVu TRIBLEitL 

A.L14:+14ABAD ac:NGH 

iginal .:Application No. 312 of 1992 

Ganga ham a d Ors 	
i;tpplicants 

Versus 

Union of in is and Ors. 	 .... Respondents 

Hon. 	Ju tico U.C. Srivastava, V.C. 

Hon. kir.  . V. . Seth, i..;,ember(A) 

. Justice  /Z.. Srivastava, V. ) ( 3y —on. i• 

The pleadings arc complete, as such the case 

is being heard and disposed of finally after hearing 

the counse for the parties. The applicants grievance 
were 

y/.. worc-ing as casual labouz allegedly for 

her with broken periods . =heir grievance 

have not been considered for absorption 

their seniority aftzr due screening test 

juniors were screened and having been 

and tie applicants have bot been regularise 

work dtknot take-from them. ^11 -these 

according to them entered in the -railway 

khalasi between 1982 to 83 and worked as 

Iasi against casualities caused in the este- 
Aoci. 

and oil of them saga worked more than 120 days 

khalasi and in support of which forged 

es in respect to applicant Ganga Ram, Jawahar 

Kumar and Silly Kumar have been filed which 

..p2 

is• that th 

years toge• 

is that th 

according 

while thei 

regularise 

—d and the 

applicants 

service as 

casual kh- 

blishment 

as casual 

certif ica 
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indicate between 82 to 84 upto 31.1.84 he worked 

f or 534 days and the other one worked from 31.12.82 

to 31.10.84 for a considereble long period and Shiv 

Kumar applicant worked fcr 239 days between May 82 to 

October 1983 and k{aj Kunar also worked between 83 to 

84 for muc 

on 9.10.91 

more than 120 days. is, screening took place 

by the Screening Committee but the applicant  

  

—s were not called and according to them those who 
keet 
ate worked lesser days and junior to them were called 

and given benefit of the same. 

2. The respondents have refuted the claim of 

the applicant and according to them they have worked 

for lesser days and that is why they could not be 

screened and whenever the their turn will come, they 

will se 
be- 

reenanci the benefit of the same also will 
A 

be given to those who en succeeded- in the same. 
ri 

,:bile screening others the seniority has been taken 

into account and the applicantehaet not attained the 

seniority which is calculated with the number of 

worAng days are also taken into account. There 

ei pears to be no reason as to why the certificates 

filed by the applicant is not accepted. The responde 

nts contentions are incorrect and incomplete, -the 

applicants cannot be made to suffer. It is not the 

case of the respondents that they have taken action 

against one who have issued the certificate is not 

correct. 

3. accordingly, the respondents are directed to 

re—screen the persons like applicants and other 

• • .p3 
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similarly p 

the number 

applicant v 

'is no reas 

reject it 

a period o 

same will 

given in I 91 rule. 	
hope that the respondents 

will du it and will not create unnecessary compli-

cations and waste tie public money on litigation. 

observations, this applicetion stands ith thes 

aced persons taking into consideration 

f working days for which also the 

ill furnish the certificate and if there 

n font rejecting the same they will not 

nd after screening which is 

lso be 

three months and those who succeed. in the 

given the benefit which have been 

expected within 

3 

disposed f finally with no order as to costs. 
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